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Committee on the Bill “relating to the
Emigration of Native luboreri to the
British Colony of St. Vincent.

BILLS OF EXCHANGE, &c.

Mr. HARINGTON presented the
Report of the Select Committee on Phe
Bill “for declaring the law in relation
to Bills of Exchange and Promissory
Notes becoming payable on days gene-
rully observed as Holidays.”

ZILLAI COURT OF FURRUCKABAD.

Me. HARINGTON also presented
the Report of the Select Committee on
the Bill ‘‘to repeal certain laws relat-
ing to the jurisdiction of the Zillah
Court of Furruckabad,

TOLLS (CIRCULAR AND EASTERN
CANALS).

M=z. SCONCE presented the Report
of the Select Committee on the Bill
““to amend and extend Act XXII of
1836 (relating to the levy of a Toll on
Boats, Rafts, and TFloats

through the Circular an
Canals).”

passing
d  Eastern

KING OF OUDE,

Mz. HARINGTON presented the
Report of the Select Committee on
the Bill * to provide for the execution
of processes within the precincts of the

residence of His Majesty the King of
Oude,”

TRANSPORTATION OF CONVICTS.

Mz. HARINGTON moved the se-
cond reading of the Bill « relating to
the Transportation of Conviets.”

The Motion was carried, and the
Bill read a second time.

STAMP DUTIES.

., M. SCONCE postponed the Mo-
tion (which stood in the Orders of the
ay) for a Committee of the whole
ouncil on the Bill “ to consolidate

and amend the law reluting to Stamp
Duties.”

TRANSPORTATION OF CONVICTS.

Mz. HARINGTON moved that the
Bill “relating to tho Transportation
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b
of Convicts” be referred to a Se]tz_
Committee consisting of the Vlce 4
President, Mr, Forbes, and the MoV

Agreed to.
The Council adjourned.

Saturday, Mareh 17, 1860.

PRESENT ¢

The Ilon’ble the Chicf Justice, Vice-Preside®
in the Chair.

Hon, Sir

II. B. E.[IL Forbes, Eaq.,
Frere,

Hon, 8ir C. R. M
Right lion. J. Wilson, | Jackson,

P.W. LeGeyt, Lsq., and

IL. B. Harington, Ksq., [ A. Sconce, Esq.

v 3 3 7
ARTICLES OF WAR (NATIVE ARMY)
AND JUINT STOUK BANKING
COMPANIES,

Tup VICE-PRESIDENT read Me¥
sages, informing the Legislative wlua
cil that the Governor-General »
assented to the Bill * to amend i
X1X of 1847” (Articles of War for e
Native Army), and the Bill “to end
Joint Stock Banking Companies to

el
fermed on the principle of Limit
Liability.”

TPOWERS OF MAGISTRATES.

Tne CLERK reported to the (-O}iﬂ,
cil that he had received a coﬂ“nqnére'
tion from the Ofliciating Under'berth'
tary to the Government of the NO {he
Western  Provinces, relative. t0 ' f
proposed incrcase of the powtr®
Magistrates,

Mz, HARINGTON moved that
communication be printed.

Agreel to.

iy

EMIGRATION.

1e

Tue CLERK also reported 'hﬁtl t

had received from the 1lome Dept 1he

ment & further communication iroﬂ,ldinﬁ

Secretary of State lor India, reg? lccn"
Emigration to the Island of St. Vi®

COTTON FRAUDS (BOMBAY):

y
M. LyGEYT presented the Kl
of the Select Committee on
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“for the hetter suppression of huds
1 the Cotton Trade in the Presidency
ot Bombay,”

CONSERVANCY.

Tne VICE-PRESIDENT present-
o the Roport of the Select Committee

*;n the Bill «to amend Act XIV of

856."
KOONCII AND CALDPEE.

e, ITARINGTON moved the first
Ing of a Bill “ to remove the Per-
g;‘“nalls of Koonch and Calpee in Zil-
nel daloun from the operation of the ge-
ral Regulations.” e said, the Per-
8Unnalig " of Koonch and Calpee, to
in :iCh this Bill related, were formerly
ric:;lded within the limits of the dis-
Dang of Humqerpore, which formed
g Sf the Province of Bu‘ndelkun(‘l, and,
o Yy with tl'xe rest of that district,
0‘3” were subject at present to the
l(x,.ulatlous of tho Bengal Code. In
qu;‘gt(.':u‘ 1853 the two Pergunnahs in
ion ‘;‘"l were tranferred by a Resolu-
}0\'9- the Ilonorable the Licutenant.
ince”lOI' of the North-Western I'ro-
€3 from the distriet of Humeerpore

t;e district of Jaloun, to which they
at““ed attached. But Jaloun was
tri, Va3 called a Non-Regulation Dis-
-2 8ud in order that the entire district
‘hi% lrtebe placed on the same footing in
tho g Spect, it was propused 0 remove
Whig llgummlls of Koonch and Calpee,
Parg (’)f“ﬂ ulrea.dx potlced, now formegl
tiog the distrief, from tho opera-
in othe the general Regulations, or,
On-RQr words, to make them also
oy ceBulation, This was what was
takey, When the Deliii Territory was
Yeap fl\vaty in the course of the
% the ¢fore lagt from tho Government
I»la.cod orth-Western Provinces and
b IJ‘.l under the (Government of the
fop (lo, and a3 the same reasons existed
), we})asmng of tho i }?rcseu.t Bill
% of :le decme_d suflicient in the
%Q“Sion 16 Delhi Territory on the
nq whi ‘}Ot 1ts transfor to the Punjab,
Xx Vt‘ l(*d. to the passing of Act
lig H of 1858, upon the model
l(’}(‘t' 1_(: the 'Bill now proposed had
Qupeg \l"c‘l’ it was hoped that the
Seaop g tovi(;l‘ltl not ohject to give their

Vi
¢y
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In the letter from iho Secretary
to the Government of the North-
Western Provinces, in which he (Mr.
Harington) had been requested to
bring in the present Bill, it was ob-
served that the proposition to remove
the two Pergunnahs, to which the
Bill related, from the operation of
the general Regulations, involved no
question as to the preforence of one
system of administration over the other
—that the object in view was simply
to put an end to the inconvenience
and confusion that must arise from
the necessity of applying the system
prescribed by the Regulations to a
few scattered villages of a district, the
greater part of which was adminis-
tered in accordance with other rules.
Concurring in these remarks, he did
not propose on the present oceasion
to enter into a consideration of the
comparative merits of the two
systems referred to, that was to say,
the Regulation system and the Non-
Regulation system, The question
was a very large one, and at theo
proper time he should be quite pre-
pared, as he had said more than once
before, to go into the subject and
fully to discuss it.

Meanwhile, he might say that no-
thing was farther from his thought or
desire than to speak disparagingly of the
Inbors of the many able and excellent
Officers who had been, and were still, en-
gaged in administering what was called
tho Non-Regulation system. To those
Oflicers as a body he most willingly ac-
corded the highest praise, but ho must
observe that, whenever he heard compn-
risons drawn between the Non-Regula-
tion and Regulation systems unfavorublo
to the latter, he could not help wishing
that those who made the comparison
would take the trouble of pointing out
wherein the difference lay, and in what
the superiority of the one system over
the othier consisted, and that they would
give them something more than bare
assertion in the way of pr.oof. Tle bLe-
licved that very great misapprehension
prevailed in respect to the ditference of
the two systems and a8 to their results.
Those who were in the habit of lauding
tho Non-regulation system at the ex-
pense of the Regulation system, would
seem to be ignorant of the fact that, as
regarded tho Dunjab ut least, their
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Revenue and Criminal systems were |

copied from the system of the North-
Western Provinces. This, if he rgcol-
lected rightly, had been frankly gxdmltted
by the Punjab Government so far as the
administration of Criminal justice was
concerned, in one of the early reports of
that Qovernment, and with the new
Code of Civil Procedure which had
Iately been introduced, and which he
(Mr. Ilarington) was assured, by com-
petent Judges in all parts of the country,
was working admirably, and producing
all the good effects expected to follow
its introduction, he felt certain that the
administration of Civil justice in the
Regulation Provinces would be able to
challenge comparigon with that of any
other part of India. He would not
trust himself to'say more on this sub-
ject at present.

The Bill was read a first time.

ESCAPED OFFENDERS.

Mr. HARINGTON moved the
first reading of a IBill “to amend
Act 'V ot 1858 (for the punishment
of certain offonders who have escaped
from jauil, and of persons who shall
knowingly harbour such offenders).”
1le said, this Bill, to amend the law
for the punishment of persons who
escaped from jail during the late dis-
turbances, and of persons who know-
ingly harboured .such persons,
introduced at the request of the
Lonorable the Lieutenant-Governor
for the North-Western Proviuces,
who, without questioning the proprie-
ty or necessity of Act V of 1858, in
which the present law was contained,
at the time that Act was passed. had
brought to notice that in some places
under his Government, such, for in-
stance, as the Provinces of Rohilkund
and  Bundelkund, the authority of
the British Government was not re-
established wuntil several months after
the date npon which Act V of 1858
received the assent of His Excellency
the Right Honorable the Governor-
Leneral, and it was consequently quite
. 1mpossible for persons who had escaped
“from jail in those places to comply
with tllq particular provision of the
. #Act, which required that they should
““#hrrender themsclves to u Magistrate

Ay, Hurington
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or ®olice Officer within one month
from the passing of the Act. ol
In the last communication receive
by him from the Honorable the Lieute;
naut-Governor on the subject ©
this Bill, His Honor remarked :—

“The Law eaunot be properly held to cﬂ,“‘f
or demand impossibilitics ; and it was "‘[’
possible for a prisoner, say of Bareilly,
surrender himself within one month from !
passing of the Act, namely, on or bﬁf"w_
the 1t March 1858, because until Muy follo
ing there was not, in the district of Bar¢! _!'
any Magistrate or Police Ofticer of the Brit®
Government to  whom an escuped con
could surrender himself.”

But the terms of Section I Ac"']v
of 1858 were imperative, and expreS”‘
directed that, uuless an escaped ¢
viet surrendered Limself in the m®®
ner and within the time alrcady me? .
tioned, he should be trunsportcd,f”
Ife. Here no discretion was left?
the Court or Oflicer trying the c#¥
On couviction, sentence of t;runslport‘l
tion for life must be recorded, 2?
modification of the law, as pmne‘
out by the Honorable the Licute““)“ ,
Governor of the North-Wet«\terll_lru
vinees, ‘appearing to be called fof tl)lﬂ
priuciples of justice, the Bill, to'
first reading of which the assent of y
Council was requested, commenct
enacting that—.

i
“ 1t shall be competent to the E-““‘:““;u
Government of any Presidency” or l’l’“dl o
declare by an order, as regards any ori e
the districts nnder such Goverument, e g
within which the persons who, withil 2 W
distriet ot distriets shall, since the 1st Otl l‘“-{nl
1857, have eseaped fhom juil or other ltonc@
custody, whilst detained cither under 810
of himprisomucent for any of the crimes med) et
ed in Section 11 of the said Aet, OF, u,cinﬂ
committal for trial, or under a charge 08 7y
guilty of any such crimes, ought to N“‘,‘)nm‘
rendered themselves to a Magistrate 0F
Officer 5 and no sueh person who slm} g
surrendered  himselt within the 110”‘"l !
as aforesaid, shall be liable to he pros©
under the said Act.”

W

4

sl

e

llldf
Tho Executive Government w(;-roﬂ‘

he apprehended, have no diflicultys ™y ®
the information before it, in ﬁx”]g:-cc‘ ‘
regurded the several districts 317y
to its authority, the time at whiclt g
swrrender of “escaped convicts: 1 gsb
manncr pointed out in Act V 0 hovd,.!
might have taken place, and Lo th N

3111%
that the proposed umendment, W
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FEscaped
l .
'::“1 Just read, would do all that " was
c‘«ttssm-y as regarded this part ef the
ase, L4

‘,eﬁ :’Otrt-llel Honorable the Lieutenant-Go-
Wi 4] of t}le N(_)rth-\V(:BtGrn Provinces
trans )so ot.opu‘uon that the pexmlty of
o r}()rtltmon tpr life, which the .(_,ourt
Chtey (t) *111_ter|1at}ve. but to awm"d_ in all
‘('.timd lmg within the provisions of
Vere )‘ Act V of 1858, was too se-
N \»hll urtu.:ul_urly when the conviet, at
Sentl\e of lug cscape, was undergoing
o oht_“% of imprisonment on convic-
Wi, )G'M\ affray, which, if attozlded
o @ll(‘lc rsonal violence, was one of the
I‘Ullalltd rendering the infliction of the
ao WY In question imperative.
i 'f great severity of this provision
Ty‘itl)erlmps explain in some measure
escap(.d\vas t!mt so small o number of
Selyg. convicts had surrender(_ﬁd them-
of p;): had been arrest‘cd since Aet
Whigh | 58 was passed.  From a return
¢ nug '}? luu_l r.ecelvcd, he found that
m‘"‘peqlf?r of prisoners r_eported to have
ester l(zm .thc J:u!s in the North-
M&\y |I81 Provinces, since the month of
Wiy, o7, was 19,708, and that the
Urgd 01_!‘:‘301‘tmned to have heen recap-
Wiy <;111 0 lm.\:e surrc'ndcrul themselves,
?scﬂ»pedy 3:7.()3, leaving nearly 16,000
he . Prisoners unaccounted  for. |
Period allowed for surrender in
f 1858 having long since ox-
argg, miﬁl})rirs_o_ners, who were still at
SOyl paio b fairly argue thaf, as they
thin e f5;‘““.n?tlnng and must loso every
Ctigy zglvmg themselves up, it was
0 g them to keep out of the way
th Z 23 they could. BDut whether
At severity of the law had or had

pi!‘(ﬂ(l’ ﬂl

0 ] gr

0
d . %

My, any thing to do with the small
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thogy,e of surrenders or wrrests, he

Naygy bu‘“t all would agree with the
the N(u le the Licutenant-Governor for
ti lfml'\t\"estm‘n Provinces, that the
of tho Ml arrived when some mitigation
Nigy,, PMshment proseribed in the Act
Cally 2 broperly and perhaps benefi-
Seg,, allowed, and aceordingly  the

4 Qept: .

thl'o(] i eLtlon.ut the proposed Bill de-

i of 1 modificatioy of Sections 1 and
¢t Vof 1858, that

%

R

Mg Ve .

“ll‘::l ‘hur.{ Person whao, since the 1st May 1857,
i ‘

PR . v A
v, w lilt( aped from jail or other lawtul
St detained  us aforesnid, and who
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shall not have swrrendered himself within the
time declared Dy the Excentive Government
as aforesaid, may be sentenced to transporta-
tion for life or for any shorter period not heing
less than five years, or to imprisonment with
or without hard labor in irons for any period
not exceeding three years, in addition to any
unexpired term of his original sentence. Inany
case fulling within the provisions of this Sec-
tion, in which the Magistrate shall be of opi-
nion that & more severe scutence than three
years’ imprisonment, with or without lubor, is
fot called for, it shall not be necessary for the
Magistrate to order the commitment of the
acensed to the Sessions Court, but he may
himself pass sentence, and procced to carry
the sentence into exccution.”

The last part of this Section had
been introduc+d in accordance with a
suggestion of the ITonorable the Liento-
nant-Governor of the North-Western
Provinces, in order to obvinte the ne-
cessity of a commitment to the Sesgions
Court, in cases in which the Magis-
trate should be of opinion that a moro
severe punishment than throe ycars’
imprisonment, with or_without Iabor,
was not called for. In practice this
provision would no doubt canse a great

saving of time and labor o the Sessions
Court, and it would at the same time
groatly promote the conveunienco of
witnesses who would, by means of it,
often escape the necossity of » second
attendance for the purpose of giving
evidence.
The next Section declared that—

« Al sentences already passed, which would
bo valid under Seetions 1 and 11 Act V of 1858
as now amended, shall  be deemed  valid
gentences.”

It np"enred that, either fr-m igno-
rance of the law or from an crroneous

' construction of its provisions, many

gentences had been ja-sed by the Cri-
minal authorities in the North-West-
ern Provinees, which were nit warrant-
od by the terms of the exsting law,
and ag it was not considered desirabla
or expediont to disturb these sentences,
or to re-open the ca esin which they
had been passnd, the Section which ho
had just read had boen introduced to
give validity to any sontences of this
nature and to prevent  their legality
from being called in question horeafter.

The next and last Section had been
introduced  with a somewhat similar
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object. In the cases to which this
Section would apply, no sentence had
indecd been passed,but—which amount-
ed very much to the same thing in so
far as affected tho legality of the
proceeding—the persons concerned had
been remanded to jail to undergo tho
term of imprisonment remaining unex-
pired at the timne they broke jail, with-
out being subjected to any new triul or
additional punishment for making their
escape. In these cases also it did not
seem advisable that any further pro-
ceedings should be held.

11e had now explained the several
provisions of the Bill. At one time it

accurred to him that Act V of 1858

might be repealed altogether without

much, if any, injury to the cause of jus-
tice. But amongst the prisoners who
wers 8till at large, therc were n great
number of old and hardencd effenders,
whose removal from the country, either
for the rest of their lives, or for a term of
years, whenever they might be appre-
hended, would be very desirable, and,
upon the whole, he was disposed to
think that it would be better to continue

LEGISLATIVE COUNCIL..

the Act, a8 now proyosed to be modifted,
if only to meet the cases of prisoncrs
of this description. 'Tho Honorable
the Lieutenant-Governor ot the North-
‘Western Provinces concurred in this
view. Under any circumstances the

Sections relating to the harbouring of
escaped couvicts would require to b

retained.

lIe wouid only add that the Tlonor-
able the Lieutenant-Governor for the
North-Western Provinees, in the cx-
ercise of the large powers vested in
him by law, might modify any sentence
which appeared to him foo severpe,
or he might remit any wdditional pu-
nishment awarded agamst an eseaped
convict for breaking jail, in euses in

whieh he shouald consider that such

additional punishment could not justly
be onforced. But the number of cusen
ealling for Ilis llonor’s interference
in cither of the two modes just moen.
tioned, would necessarily bo very lurge,
so much so as to give to this proceed.
ing the appearance of setbing uside tho
law altogether. The 1lonoruble the
Liegtenant-Governor  had  therefore
dpented it preferable to cotue up to the

Mr. larington

Dties Rill. 216

Legdisluturo and to ask for such m“"f:
ficution of the Inw as might be 0%
daed proper under the circumstﬂ“";"
represented by him, and ho thous s
that thoy would all agreo that
llonor was right,

The Bitl was read a first time.

STAMP DUTIES.

Mr. SCONCE moved that ¥
mtte

Council rosolve itself into a Comme,
of tho whole Council on the Bil ind
consolidato and amend the Iaw “"8:)‘,{. :
to Stamp Duties ;” and that the Bil -
mittee bo instructed to consider }‘“’
in tho amended form in which o -
Sclect Committec had recommente™™ .
to bo paswred. i
Agreed to. R
Section L provided that, " 1“'°m‘,o
day of 1860, the s;ni
Regulations therein apvcilie\‘, s ‘u &
to the collection of Stamp N
should be ¢ repouled, except ""unsof ;
as they rescind other Regt ﬂho‘cﬂu .
parts of other Regulations, and t‘;' o
a8 regards decdr, instrome? "y
writings which shall have bee? L
or executed, and alt proceedint 1ot
matters which shall have taket 2
Yefore that duy.” to o

Mr. SCONCE proposed 80 I
the blanks in the beyginning Olmxg“’i,i;:
tion, by inserting the * st a
ay the date for the comm¢
the Act.

Mu, LEGEYT would pref o
Ist of October wers fixed tor 4 10 P
mencement of the Act, 80 ki
time for its translation. TS L

Mi. FORRES would 1eave o
discretion of tha h‘x"“'"“‘"“,,
ment to fix the timo from
Act should take cifect. hoit b

M. WILSON said, thenf, -
very necessury  that tll"] com? ':ﬁ‘
was a Hevenun Bill, Hllt'"l(-y .."et.ufi
operation as woon a8 l"”‘"ﬁ,ttnz‘b‘;};;
Bill was of such o nature "‘”'-t,‘.u !
not ho allowed to mcelf
was properly undvratooc ;
foro he was inclined 10 50
would be better to wl:(.L;( fr
tional revenuo to bo ‘,‘.""“r :
Bill for u little while, in ©

ol

peeme?

T A

efer Vo

o
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o
‘ Stamp
timg foy ; ;
e enotlix-g;ls being carefully considered.
lon of ty toncurred in the sugges-
ras arIS ':'l.mm”‘mo Member for
for Ben’gal ha the 1lonorable Member
o to sull?d 1o objection, ho would
Bdate g pootuto “ From and afier
Uzetto 1 © Totified in the Official

oungil 1, rﬂ‘le Governor-Gieneral in
From tho day of

T 1860,
ag C
Sectigy uIlf:lkIRMAN said, that the
Provigy fo ger consideration did not
_— 16 commencement of the
Hewas only a repealing
3 u‘vlg:(td pl‘}opose’ in lieu of
l X m  tho day of
Words “Bg‘o,’ the insertion ot'ytho
¢ g 1 rom the tine when this
comg int.o foreco.” A new
© miroduced at the

0‘;}1- might 3, 2
Providing th
t ! ding that the Act
ake effoet from and after g

M
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e Bill,
. 0 bg notif;
lgly Hied gy
'Rl‘ > Honorg 1, cnt{)erx(:xl;‘:ied ek

E 3
Uerigy, ClUAIRM AN'S Motion was

Sinjlgp ;
Loy o Mlteration was mado at the

Wl ye: he Sectiog '
I 00 Of Ry o 0D, and after the
Souiyy' §F Regulation VI, 1828 of the

0 by g g, ¥ :
o, Tehealeg t;]l(m{., the Regulations

0 Secti ,
ver})mo“ u ection was passed.

was \

Sect;n“e“ ol pussed after some
on : *

Utep Som u¥ Was passod as it stood

thionuf 18cuysion,
brovided as follows ;m

“T
he
fromy 4 Govgrnor-(}

torg) e g i Jeneral in Council nmy,
g OF the Btun, Preseribo the form and -
tl("m‘lacu e ,l’“‘ o bo ased, and the modo
of !h'm the vy ll‘&.nmng,‘ allixing, or denoting

 Aggnr 0 thereol under the provigions

M moved  the

m 6 word “ ghll” for

T .t“.y tl‘O!n timo to time,”

: « g 1tion of ¢} words

lin| May . .

v@n}:( (’l'd(irg.y from time to ting nl

lxuhli:};ucnenll ‘m |0n 8 made
plin er thin Ko

W the (p s
‘“‘du" r““l(‘.u(-' . Mlicia] Gazett,
arg oand pliegy

ter and vary
by the Go-
ction shall he
¢4 of the seve-
e © i forge b - which gach
ngr%(l t“me“dmoxlts
ety 20 tho So.q
men n 'y Wy

d"lent 8 pusye

wero  peverally
ton then passed.
d atter s yerbal

Dutivs bill. 27%

Section VI. provided as follows :—

“In any case where an adhesive stamp
shall be used for the purpose aforesaid on any
receipt, or upon any draft or order chargeable
with tho duty of one anna by this Act, tho
person by whom such receipt shall be given, or
such draft order signed or made, shall,
before the inBrument shall be delivered out of
his hands, custody, or power, cancel the stamp
8o usod, by writing thereon his name, or the ini-
tial letters of his name in such a manner as to
show that sach stamp has been mado use of,
and go that the same mny not he ngain used 3
and if any person who shall write or give any
such receipt or discharpe, or make or sign any
such draft or order with any adhesive stamp
thereon, and shall not bond fide in manner
nforesaid cancel such stamp, he shall forfeit a
sum not ¢xcecding one hundred Rupees.”

Sie. BARTLE FRERE proposed
the omission of the words in italics.

Tho Motion having subeequently
been withdrawn—

Mz, WILSON moved the substitu-
tion of tho words “or in such other
manner,” for the words “in such a
manner,” thus retaining tho words pro-
posed by Sir Bartle Frere to be omitted
a8 containing a fair suggestion as to a
modo of cancelling a stamp.

The Motion was carried, and the
Section as amended then passed.

Sections VII and VILL were pass-
ed a8 they stood.

Tho farther consideration of Scetion
IX was postponed after amendments.

Section X was passed after verbal
amendments,

Section XTI was paseed as it stood.

Section X1I provided as follows:—

“ No instrument or writing, for which such
duty shall be payable under Section 11 of this
Act, shall be received as creating, transferring,
or extinguishing any right or obligation, or
a8 ovidence in any civil proceeding in any
Court of Justice, whether established by Rnyf\l
Charter or otherwiso, or shall be registered in
any public oftice, or authentieated by any pub-
lic ofticer, unless such instrument or writing
e upon a stanp of & value not less than that
indicated to bs proper for it by the said
Schedale.”

After two verbal amondments on
the Motion of Mr. Sconce—

Mr. HARIN GTQN propgsed the
addition of the following proviso :—

o Provided that nothing in this Section shall

be held to debnr a Court from receiving any
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such instrument and writing which, although
written upon stamp paper, is upon 4 stamp
of a value less than that indicated as proper
for it by the said Schedale, subject to the con-
ditions contained in Section 130 Act VI of
1859 (for simplitying the Procedure of the
Conrts of Civil Judicature not established b

Royal Charter.) The party producing such
instrament or writing, or requiggy its pro-
duction, shall pay into Court the deficiency of
the Stunp Duty, and & penalty equal to ten
times the amount of the deficiency.”

The Motion baving subsequently
been withdrawn,

Tueg CHAIRMAN moved that
the words ¢ except as otherwise
provided by'this Act” be prefixed to
the Section.

The Motion was carried, and the
Section as amended then passed.

Section XIII, Clanse 1, was passed
as it stood.

Clause 2 was passed after a verbal
amendment.

The consideration of Clauses 3 and
4 was postponed.

Section XIV was passed after ver-
bal amendments.

Section XV (which prescribed the
duty payable on the issue of Bank
Notes) was omitted on the motion of
Mr. Wilson.

Section XVI provided
lows :—

as fol-

“The expense of providing the proper stamp
whereon to write any reeeipt shall be borue by
the party giving the receipt.”

After some discussion, Mr. WIL-
SON moved the substitution for the
above of the following Section :—

“Lvery person receiving payment of any
sum of money, the receipt for which under this
Act requires a stamp, shall, if required, give »
receipt hearing the proper stamp Indicated by
this Act, and shall bear the expense of turnish-
ing the samme, and in case of refusal ghall he
lishle to a penalty not exceeding one hundred
Rupees, The expense of providing the stamp
of all Bills of Kxchange, letters of credit,
drafts, cheques on bankers, or others, pro-
missory notes, hoondees, and other orders und
obligations for the pnyment of money made or
drawn in the Britis\l Territories in Indin (not
being bonds, or instrauments, or writings bearing
the attestation of one or more witnesses) shall

be borne by the persen making or drawing the
same.”

Agreed to.

LEGISTATIVE COUNCIL.
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Scction XVII was passed aftef
verbal amendinents.

Section XVIII was passed 23 it
stood.

Scetion XIX provided as follows :~

% The Governor-General in Couneil m
by an order, dircet that in any districs “5
subject to the general Regulations, lower 1 v
of Stamp Duty shall be taken on all or f“,h
of the instrmments and writings speciﬁcd ‘Jls
Schedule A annexed to this Act, except W
of Exchange or other instruments class¢
Bills of Exchange and receipts,, and may P
seribe such lower rates of duty, or may 0¥°.“ ],l,i
from Stamp Duty the instruments or writl’s
specified in Schedule B annexcd to this A¢

Mn. WILSON moved the subt’
tution for the above of the followl's
Section ;—

“ Tho Governor-General in Council nl?:.;);
by an order to be published in the (""‘w:vcr
Gurette, diveet that in any district such e
rates of Stamp duty ag he shall ]1rcﬂ°,di,
shall be taken on all or any of the "c?hu"
instraments, or writings specified in the > 10
dules to this Act, or altogether exempl b
same, provided that this Scction shall .
extend to Bills of Exchange or other it
ments clussed as Bills of Bxchange.”

Agreed to.

4 ]
Sections XX to XXX were seven)!
paseed as they stood.

'ref

Section XXXI was passed ot

verbal amendments. i
Section XXXII was passed ¥

stood. et
Section XXXIII was passed B

several amendments. anf

Section XXXILV provided thab %y

person fraudulently counterfeltmi b
altering stamps should be “purtid
by imprisonment, with or withot
labor, for a termn not less than W9
nor more than scven years.” i
Mr. UARINGTON moved s
omission of the words in 1fl i
and the substitntion for them oor 2}
words “exceeding four year®
transportation for a term not exX¢¢
seven years.” i ¢
The Motion was ecarried, ™
Section as amended then pas¢c®: g
Scetion XXXV was puset
verbal amendmente, 1 o
Scetion XXXVIL was passe
stood.

980
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Sections XXXVIT and XXXVIII
Were passed after amendments.

Bection XXXIX provided as
follows +—

“No person shall be proceeded against for
¥y offence under this Act, except at the suit

O prosecation of the Cullector of the Stamp
Rmeue."

Mz, WILSON moved the insertion
o the words *affecting the public
eVenue” after the word “ offence.”

Agreed to.

Stw BARTLE FRERE mo¥d the

dition of the following words to the
ection ; —

&«

Re Acting under the orders of the Board of

Venue or other anthority charged by Go-
“Miment with the duty of carrying out the
Movisions of this Act.”

Agreed to,

fTHE CHAIRMAN moved the
Urther  addition of the following

ords to the Section :—

“
; i i
Go“:ﬂﬁtlelslt"gubhc Officer duly authorized by

Tl}e Motion was carried, and the
®Ction a3 amended then passed.
rullt!ctious XL to XLIL wero seve-

y bassed us they stood.
tap;ction X LIIL was the Iuterpre-

lon Clange,

h fter & verbal asmendment, on the,

Mon of Mr, Sconce—

ingg e CHAIRMAN moved the
tyg, o0 of the following interpre-
on ; "

h%lrll"l};e term ¢ Bill of Exchange’ phall include a

.bature.,e, or any other instriunent of a like

Beg‘]{e Motion was carried, and the
P :‘“f as amended then passed. )
" tarther consideration of the Bill
POstpon-d till Saturday n. xt, and
Ouncil resumed its witting.

Ay
the

POSTPONED ORDERS.

T
Pnithe Orders of the Day for Com-

r‘)ll()(::l'“ of the whole Council on the
8y 1.5“3 Bills were  postponed  till

4y nexg ;e

Bil) « .
Llh«,m:"lﬂtmg to t.he Emigration of Native
the British Colony of $t. Viucent,”

‘_
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Bill “ to repeal certain laws relating to the
Jjurisdiction of the Zillah Court of Xurruckabad.”

Bill “to provide for the execution of pro-
cesser within the precinets of the residence of
1is Majesty the King of Oude.”

Bill “to amend and extend Act XXII of
1836 (relating to the levy of a Toll on Boats,
Rafts, and Floats passing through the Circular
and Eastern Canals”),

DUTY ON COUNTRY TOBACCO.

Mr. HARINGTON sgaid, there was
one rather important question which,
before the Council adjourned, he was
anxious to put to the Right Honor-
able Gentleman opposite, in refer-
ence to that part of the very able
financial statement made by him in
that Chamber a few weeks ago, in
which he mentioned that it was in
contemplation to impose a duty upon
tohacco grown in the country. The
Right Honorable Gentleman was report.
ed to have said—*“The only other tax
we propose is a duty upon home grown
tobarco to an amount as nearly corres-
ponding with the import duty as
possible.”  He need not vemind Honor-
able Members that the Bill 10 amend
the Custons Act of last year, which
was latey passed by the Council, and
which now only awaited the assent of
the Right Ilonorable the Governor-
General to become law, imposed an
import duty of eight annas per scer on
unmanufactured tobaceco, and of oue
Rupee per seor on manufactured tobace-
co, from whatever place it might he
imported into British India, and the
natives, understanding {rom the words
of the Right Ilonorable Gentleman
which he had quoted, that the imposi-
tion of a duty on tobaceo grown in the
country, at nearly the same rate as was
proposed for imported tobaceo, was
what was intended, had, not unnatur-
ally,. beeome very seviously alarmed.
He (Mr. Marington) had  said,
in reference to the apprehensions
which were very generally entertained
in respeet to the propused duty upim
tobacco, that they were not unnatural,
because nll who heard him must be
sensible that any thing approaching to
a duty of eight annus per seer on tobaceo
grown in the country would add so
greatly to the price of that article ns

to place it beyond the reach of a very
T
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large portion of the population who had
been accustomed to the use of tobacco
almost from their childhood, and who
regarded it not as a mere luxury or
pleasant pastime, but as an absolute
necessary of life, and it could be no
matter of surprise, therefors, that tho
introduction of a measure which, it was
believed, would deprive large classes
of the native community of what tiey
valued as much as any article of daily
tood, should be viewed with consider-
able alarm and great dissatisfuction
There could, he thought, bo no doubt
that the words of the Right Honorable
Gentleman had been altogether mis-
understood. Looking to  the great
ditference between the price of Ameri-
can and other imported tobaceo, and
the price of tobacco grown in the
country, he believed that what the
Right  Ionorable Gentleman really
meant was that the duty on home
grown tobacco wonld be fixed at a
rate which would bear about the same
proportion to the selling price of to-
baceo of that description as one Rupee
or cight annns, aceording as the tohucco
was manutuctured or nnmanufactnred,
bore to the market value of imported
tobaceo. Ile was sure the Right
Tonorable Gentleman would agree with
him that this was a point on which no
doubt should exist, and that it was
especially desirable that all causes of
alarm in respect to the schemes of fax.
ation which were under consideration
should, s fur ns possible, be removed
from the native mind, in order that the
introduction of the' important measures,
of which the Right 1lonoralle Gentle.
man had given notiee wight not be
accompanied by groundless apprehen-
sions and mistaken notions, It was
for this reason that Lo thought fur-
ther explanation was called for from
the Right Honorable Gentleman. If the
Right onorable Gentleman considered
that he could properly and without
inconvenience answer the (uestion at
the present time, le would ask him
what was the intention of the Govern-
ment in respect to the amount of duty
to be imposed upon home grown to-
baceo, as distinguished from  tobaceo
imported from other places into the
British Territories in India.

Jire Harington
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Mzr. WILSON said, he was very
glad the Tlonorable Genileman had put
this question to him, beeause he hv
reason to believe that he was (nité
correct in saying that much mis
apprehension prevailed as to the scop®
of the measure with regard to tobaceo,
which it was his intention, on behal
of the Government, to introduce. .1{“
did not think it would be quite right
to call that misapprehension u state 0
alarm; but be that as it might, no doubts
from what he had seen in the pub'l“"
papergfpthere was an erroncous II_OU",';
abroad as to the extent to which}
wag their intention to impose a d}’t.y
on tobaeceo, and he was thereiﬂ“’.
obliged to the 1lonorable Member fof
affording him an opportunity to corl"’.cl
it. 'The expression which ho u'sctl 1
explaining the intentions of th‘:
Government upon this snbject W"e
this: “ We propose a duty on how
grown tobaceo to an amount as n(‘mtg
corresponding with the ilnp()l"t duty ¢
nossible”  ITe had just explained tl': .
the import duty under the new mr)“
would be eight annas the seer lf[[‘)l(xd
mmmannfactured foreign tobaceo. o0
great bulk of the foreign 't“b"cw‘
imported was American, which Wl'
valued at 18 Rupees the maund iv ﬁ'c‘
tariff valuations. while the tobﬂ"(-d
imported from the Gulph and the “",,
Sca was valued at 20 Rupees. NC:,L.‘,
the quality of the home grown t“l’”l i
was generally, he might say "l“‘t‘},(,
much less than what had been quot
and it would be in relation to o
actual averaga value of Indian tolv.lzco,
A% compured with foreign t"b‘.lw(,
that the duty would be detcl‘“‘”" f
and which was n point now “ll-ec‘
consideration. I'his was a U giva
upon which he made very cxtf’"t
enquiries during his journey 11 for
North-West. 1le found in Oudly of
exmhplc, that the average produc J
tobaceco per beegah was about .y
maunds of dry leaf, the valuo of ¥ it
on the ground was, if of good q"u, T
about 5 Rupees a maumd or 6O R"”'ncd
while 2 Rupees more were “l.mt 10
for the refuse or stalks, nmk"‘(ﬂ)c‘»sy
value of the produce nhout 62 ]{‘l'”thif
and he found that the value ' g

5 3 wi
leal in the bazars at Luckuow
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f 8 Rupces the maund. Now, as-
Suming this as a fair average for his
Present purpose, the proportionate duty
2Pon a price of 6 to 8 Rupees a maund,
0 that which was charged upon foreign
Obacco worth 18 Rupees a maund,
Would be as nearly as possible, say three
Mg the seer, in place of eight
::‘fas-m}d. we might find, when
ul eiquiries were completed, that
bon the whole average our home
Uy would come out even lower than
ql‘]‘“"'indeed when the very low
Yalities of tobacco grown in some
Stricts were taken into account, he
cgl“bted whether the average would
an:e out much, if at all, above two
Shoals and a half the scer. Bl'lt wo
if uld be commitiing a gr(?ut mistake
Wo ‘1"’3 supposed that this amount
tobud be added to each scer of
in tllleco a8 purchaged by the consumer
o 1€ bazar, Now, ILonorable Gentle-
L were no doubt aware that that
0;10 1 was sold in the bazars as tobuc_co
lu‘etsonzm.m.pt;.xon was a compound rmix-
.o Containing a very largo propor-
:n Of other articles. For example,
spefflund in the North-West, and
lu.e;!mlly at Lucknow, that the mix-
% sol.d m the buz'm's us tobacco to
f bublic men was of three kinds.  The
and commonest description used
L{;]];e énmfses of the people was called
folloy: ahie, mu! was made in the.
i“f'ez-i ".lg propor.tums : —124 maunds of
’"&un(;l half dried leaf, equal to 12
of « Yot dried leaf, and 36 maunds
b eerz}”' or “.Chotu,” that is,
“j}ee-CIlllc Juice, with 24 maunds (_)f
iy l'; or  conrse S(Z(lll«. No_w, this
to 4 re produced of the article sold
' public a quantity of 60 maunds,
omy‘)l which the duty would be paid
thy 'hon 12 maunds, or one-fifth, so
ang .illﬂlsun.nng tho duty to be two annas
the ;Obmlt the seer upon the dry leaf of
byl o Beco used, it would be only
inannn the seer upon tho price

by t]})md for this mixture in the ba%ar
'u? l)'llb]l(!..'l‘hls was tho description
Clang s“ 48 chiclly used by the poorer
- The next kind was called

» and consisted of 18 maunds of
B ar.:uf to 18 maunds of Sheern or
they, Ane juice, aud 1 soer of sujjoc:
Qluntities resulted in u mixture

[Marcu 17, 1860.]
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sold equal to 30 maunds. In this case
a duty of two annas and a halt the seer
upon the tobacco would be equal to
an addition of one anna per scer on
the mixture sold to the public. The
third kind was ealled Khumeera, and
contained the {following proportion;
12 maunds of the best dried leaf, 24
maunds of Sheera, or sugar-cane juice,
3 maunds of Khumeer or native pre-
gerves for flavour, and 1 maund of
scents. This mixture prodaced about
40, maunds for sale, and the duty on
the 12 maunds of tobacco would
therefore bo less than one anna the
seer on what was sold. So that, if
we agsumed that the duty was fixed
at about 2 annas the seer, or from
that to 3 annas, which he thought would
be the highest, the actual addition to
the price of the articles now sold in
the bazar to the general consumer
ghould not much, if at all, exceed
about half an anna the seer, while that
consumed by the higher classes would
be increased in price about one anna
the secr. 1le had now answered the
question of the 1lonorable Member in
the most explicit manner which his
present information would admit of,
and without pledging himself to tho
pricesin detzil, he had no doubt they
would be found as ncar the truth as
could be required for any practieal
purpose ; and he trusted, with this ex-
planation, that the public would seo
that the Government was disposed to
deal with great leniency in the imposi-
tion of this tax, and to place it at a
rate which would not bo felt as a seri-
ous burden by the people.

PORTS AND PORT-DUES.

Me. FORBES moved that a com.
munication received by him from the
Madras Government be laid upon the
table and referred to the Select Com-
mittee on the Bill ¢ to amend Act
XXIL of 1853 (for the regulation of
Ports and Port-dues”).

Agreed to.

BILLS OF EXCHANGE, &c.

Mg, ITARINGTON moved that the
Report of the Select Committee on
the Bill ¢ for declaring the law in
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relation to Bills of Exchange and Pro-
missory Notes payable on days gene-
rally observed as holidays” be adopted.
JAgreed to.
The Council adjourned.

Saturday, March 24, 1860,
PRESENT :

The Hon’ble the Chief J ustice, Vice-President,
in the Chair.

Hon. Licut-Genl. Sir . Forbes, Esq.,
James Qutram, Hon. 8ir C. R.

Hon.Sir H. B. E. Frere,| Jackson,

Right Hon. J. Wilson, and

H. B. Haxington, lisq., |A, Sconce, Esq.

M.

ARMS AND AMMUNITION.

The following Message from the
President in Council was read by the
Vice- President :—

Mgessace No. 202.

The Honorable the TPresident in
Council lias the honor to forward to
the Legislatlve Council, in reply to
their Message No. 125, dated the 3rd
December last, the papers noted in
the accompanying list (in original),
which contain the information required
as to the actual working throushout
British India of Act No. XX V1il of
1857 (relating to the importation,
manufacture, and sale of Arms and
Aqununition, and for regulating the
right to keep or use the same),

By order of the Houorable the
President in Couneil.

W. Grey,
Secy. to the Govt. of India.

Fort William,
The 21t March 1860. §

Mn. SCONCE moved that the
ahove papers be referred to the Select
Committee on the Bill “to make per-
petual Act XXVIIL of 1857 (relating
to the importation, manufacture, and
sale of Arms and Ammunition, and
for regulating the right to keep or
use the same).”

Agreed to,

LEGISLATIVE COUNCIL.
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ELECTRIC TELEGRAPHS, RAILWAY
CONTRACTORS, AND CUSTOMS
DUTIES.

Trr VICE-PRESIDENT also resd
Messages informing the Legislative
Council that the Governor-Gener?
had assented to the Bill # for regnlating
the establishment and management 0
Blectric T'elegraphs in India”—

The Bill “to make provision forf
the speedy determination of certal?
disputes between workmen engageé
in Railway and other public works
and their employers” —

And the Bill “to amend Act VIL
of 1859 (to alter the Duties °d
Customs on goods imported or exporté
by sea).”

STAMP DUTIES.

Tae CLERK presented to th°
Council & Petition from the Briﬂ?lh
Indian Association, regarding the Bi
“to consolidate and amend the 18
relating to Stamp Duties.” 5

Tug VIOE-PRESIDEN P suid, b
thought it would be useless to lﬂ‘"s
to print the Petition, as the Bill W"f
about to come under a Committed °
tho whole Council that day. Wh
the Couneil resolved itself into a €O
mittee on the Bill, he proposed to mo¥
that the Clerk be requested to read b
Petition in extenso.

: ¥
| INCOME TAX; axp TICENSING 0

ARTS, TRADES, axp PROFESSION®

cour®

]

Mz. WILSON said, the !
which he proposed to take W‘“'.Z
speet to the Bills on the above subje 2
was one which he was not quite sl i
was followed by this Council. BY ho
was one perfectly consistent with B
practice of the Ilouse of C”'umould
and, in his opinion, one which “‘.(i 0
be most convenient for the Counc®
adbpt.  He had already, on & for
occanioft, 8o fully expluined to the o
cil the views of Government with 5
spect to these Iills, as to render A
lengthy observations u|nl(*ce:smﬂf.}’'d5 o
the Bills would be in the havt™
Honorable Members on Monday mrb“’
ing, and they would havo tho opP°





